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NHRC recommends payment of Rs 1L each to victims of ''custodial torture'' in 
Delhi 
https://www.outlookindia.com/newsscroll/nhrc-recommends-payment-of-rs-1l-each-to-
victims-of-custodial-torture-in-delhi/2035229 
The National Human Rights Commission has recommended that the Union Ministry of 
Home Affairs pay Rs 1 lakh each to two victims in a case of "custodial torture" by Delhi 
police personnel, officials said on Tuesday. 
Earlier, the NHRC did not accept the plea taken by the Delhi Police in reply to its show 
cause notice, that since the matter is sub judice, hence, departmental action "cannot be 
taken against the police personnel concerned". 
 
"The NHRC, in a case of custodial torture by police in Delhi, has recommended that the 
Union Ministry of Home Affairs pay Rs 1 lakh each to the two victims," the rights panel 
said in a statement. 
 
It has also called for the report of departmental action taken against the "six erring 
police officials", who are facing a trial before the court of an additional sessions judge at 
Rohini. "They include one inspector - SHO, ASI, HC, HV, and two constables," the 
statement said. 
 
Terming the Delhi Police''s plea as "fallacious", the Commission observed that "it is 
unsatisfactory and does not inspire confidence". 
 
The Commission was convinced that from the material on record, prima facie it is 
established that the complainant and his nephew were given "third degree torture". 
They were assaulted by the police personnel, as named in the FIR, and are now facing 
trial before the court, the statement said. 
 
Hence, in these circumstances, the Commission recommended payment of Rs 1 lakh to 
the two victims of police torture, as per the Section 18 (a) (i) of Protection of Human 
Rights Act, it added. 
 
The Commission had earlier held that since the police officials "failed to act" as 
responsible public servants, therefore, departmental proceedings against them should 
also be initiated, and they should be punished accordingly, the statement said. 
 
The "State is vicariously liable" for the action of public servant, police officials and hence 
the victims are entitled for compensation it said. PTI KND RDM RDM 
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State Is Vicariously Liable: NHRC Recommends Payment Of Rs.1Lakh By Home 
Ministry To Victims Of Of Custodial Torture By Delhi Police 
https://www.livelaw.in/news-updates/nhrc-custodial-torture-delhi-police-compensation-
ministry-of-home-affairs-170292 
The National Human Rights Commission has recommended payment of Rs. 1 lakh 
each to the two victims in a 2019 case of custodial torture by Delhi Police. According to 
the Commission the State is vicariously liable for the action of police 
ocials and the victims are entitled for compensation. While recommending that the 
Union Ministry of Home Affairs pays one lakh to the victims, the Commission has also 
called for the report of departmental action taken against the six erring police ocial, 
who are facing trial. 
 
Six police ocials including a SHO, ASI, HC, HV, and two Constables are currently facing 
trial before the court of Additional Sessions Judge, Rohini in Delhi. The Commission's 
recommendation has come after its decision to dismiss Delhi Police's plea that no 
departmental action can be taken against the concerned police personnel as the matter 
is subjudice. According to the Commission this plea taken by Delhi Police in reply to its 
show cause notice is fallacious, unsatisfactory and does not inspire condence. The 
material on record prima-facie establishes that that the complainant and his nephew 
were given third degree torture, and were assaulted by the police personnel. Therefore 
considering the circumstances, the Commission recommended payment of Rs. 1 lakh to 
the two victims of police torture, as per the Section 18 (a) (i) of Protection of Human 
Rights Act. 
 
After a complaint was made by the victim on 28th August 2019, alleging torture by 
police ocials of Adarsh Nagar Police Station, Delhi, a case was registered by the 
Commission. The victim had complained that his nephew was picked up by the police 
ocials and when he went to enquire about him, he was also detained and given third 
degree torture along with his nephew. The complainant alleged that his nephew was 
falsely implicated in a criminal case of Arms Act. 
 
After notices were issued by the Commission, the DCP Crime Headquarters of Delhi 
Police had submitted a report informing the Commission that an FIR was registered on 
the complainant's complaint on 1st September 2019. The Commission, on the basis of 
this report, found that a criminal action had been initiated against the three ocials, and a 
charge-sheet had been submitted against them before the court of law. The 
Commission has therefore held that since the police ocials failed to act as responsible 
public servants, therefore, departmental proceedings against them should also be 
initiated, and they should be punished accordingly. 
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NHRC Recommends Payment Of Rs 1L Each To Victims Of 'Custodial Torture' In 
Delhi 
https://www.news18.com/news/india/nhrc-recommends-payment-of-rs-1l-each-to-
victims-of-custodial-torture-in-delhi-3466670.html 
The National Human Rights Commission hasrecommended that the Union Ministry of 
Home Affairs pay Rs 1 lakh each to two victims in a case of “custodial torture” by Delhi 
police personnel, officials said on Tuesday. Earlier, the NHRC did not accept the plea 
taken by the Delhi Police in reply to its show cause notice, that since the matter is sub 
judice, hence, departmental action “cannot be taken against the police personnel 
concerned”. 
 
“The NHRC, in a case of custodial torture by police in Delhi, hasrecommended that the 
Union Ministry of Home Affairs pay Rs 1 lakh each to the two victims,” the rights panel 
said in a statement. It has also called for the report of departmental action taken against 
the “six erring police officials”, who are facing a trial before the court of an additional 
sessions judge at Rohini. “They include one inspector – SHO,ASI, HC, HV, and two 
constables,” the statement said. 
 
Terming the Delhi Police’s plea as “fallacious”, the Commission observed that “it is 
unsatisfactory and does not inspire confidence”. The Commission was convinced that 
from the material on record, prima facie it is established that the complainant and his 
nephew were given “third degree torture”. They were assaulted by the police personnel, 
as named in the FIR, and are now facing trial before the court, the statement said. 
 
Hence, in these circumstances, the Commission recommended payment of Rs 1 lakh to 
the two victims of police torture, as per the Section 18 (a) (i) of Protection of Human 
Rights Act, it added. The Commission had earlier held that since the police officials 
“failed to act” as responsible public servants, therefore, departmental proceedings 
against them should also be initiated, and they should be punished accordingly, the 
statement said. 
 
The “State is vicariously liable” for the action of public servant, police officials and hence 
the victims are entitled for compensation it said. 
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Maha rights body calls DGP in complaint about `custodial torture' of Pragya 
https://www.theweek.in/wire-updates/national/2021/02/23/bom22-mh-pragya-
commission-dgp.html 
The Maharashtra State Human Rights Commission on Tuesday issued a summons to 
the state Director General of Police over a complaint of custodial torture of 2008 
Malegaon blast accused Pragya Singh Thakur.     The commission asked the DGP to 
appear before it on April 6.     In 2018, Aditya Mishra, a lawyer, filed a complaint 
before the National Human Rights Commission after Thakur, now a BJP MP, alleged 
during a TV show that she was tortured by the Anti-Terrorism Squad (ATS) of state 
police after her arrest. 
The NHRC transferred the matter to the state commission. The commission should take 
notice of Thakur's allegations as "this is a matter of Article 21 of the Indian Constitution", 
the plea said. Article 21 enshrines the right to life and personal liberty. 
Thakur, out on bail, is one of the main accused in the case pertaining to the blast at 
Malegaon in north Maharashtra on September 29, 2008.  
Six people were killed and over 100 others injured when an explosive device strapped 
to a motorcycle went off near a mosque in the town. The trial in the case is going on. 
PTI AVI KRK KRK 
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MHRC summons Maharashtra DGP over complaint of custodial torture of Sadhvi 
Pragya Singh Thakur 
https://www.indiatoday.in/india/story/mhrc-maharashtra-dgp-complaint-of-custodial-
torture-of-sadhvi-pragya-singh-thakur-malegain-blast-case-1772337-2021-02-24 
The Maharashtra State Human Rights Commission summoned the state Director 
General of Police in connection with a plea that alleged that Malegaon blast accused 
Sadhvi Pragya Singh Thakur was tortured in custody. The DGP has been asked appear 
before the commission on April 6 at 11 am. 
 
The complaint was filed by Thane-based advocate Aditya Mishra before the National 
Human Rights Commission (NHRC) in October 2018 after Sadhvi Pragya alleged that 
she was tortured while she was in custody of the Maharashtra Anti-Terrorism Squad 
(ATS) that was investigating the Malegaon 2008 blast case. 
 
Sadhvi Pragya was in jail for nine years before she was granted bail in April 2017. 
NHRC had transferred Mishra's petition to MHRC. However, due to the Covid-19 
pandemic, the hearing of the case could not take place. 
 
In 2019, Sadhvi Pragya broke down during a public appearance while narrating the 
torture she was allegedly subjected to while in custody. She alleged that police officials 
took turns to torture her, beat her day and night, and wanted her to confess that she had 
carried out the blast and killed Muslims. 
 
Six people were killed and over 100 injured when a bomb went off near a mosque in 
Malegaon in north Maharashtra, on September 29, 2008. According to the prosecution, 
it was the handiwork of a Hindu extremist group. 
 
Sadhvi Pragya was given a clean chit by the National Investigation Agency (NIA), but 
the trial court refused to discharge her from the case. The court dropped the charges 
under the Maharashtra Control of Organised Crime Act (MCOCA) against her, and she 
is now being tried under the Unlawful Activities Prevention Act. 
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Maharashtra HRC summons DGP over complaint about custodial torture of BJP's 
Pragya Thakur 
https://www.timesnownews.com/india/maharashtra-news/article/maharashtra-hrc-
summons-dgp-over-complaint-about-custodial-torture-of-bjps-pragya-thakur/724215 
The Maharashtra State Human Rights Commission issued summon to the state Director 
General of Police over a complaint of custodial torture of BJP MP Pragya Singh Thakur, 
an accused in the 2008 Malegaon blast case. 
 
The commission has told the DGP to appear before it on April 6. 
 
In 2018, Aditya Mishra, a lawyer, filed a complaint before the National Human Rights 
Commission after Thakur, now a BJP MP, alleged during a TV show that she was 
tortured by the Anti-Terrorism Squad (ATS) of state police after her arrest, reported PTI. 
 
DGP told to appear on April 6 
After this complaint, the NHRC transferred the matter to the state commission. 
 
The plea said that the commission should take notice of Thakur’s allegations as “this is 
a matter of Article 21 of the Indian Constitution” which enshrines the right to life and 
personal liberty. 
 
Thakur, who is out on bail, is one of the main accused in the case. 
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Maha rights body calls DGP in complaint about `custodial torture'' of Pragya 
https://www.outlookindia.com/newsscroll/maha-rights-body-calls-dgp-in-complaint-
about-custodial-torture-of-pragya/2035077 
The Maharashtra State Human Rights Commission on Tuesday issued a summons to 
the state Director General of Police over a complaint of custodial torture of 2008 
Malegaon blast accused Pragya Singh Thakur. 
The commission asked the DGP to appear before it on April 6. 
 
In 2018, Aditya Mishra, a lawyer, filed a complaint before the National Human Rights 
Commission after Thakur, now a BJP MP, alleged during a TV show that she was 
tortured by the Anti-Terrorism Squad (ATS) of state police after her arrest. 
 
The NHRC transferred the matter to the state commission. 
 
The commission should take notice of Thakur''s allegations as "this is a matter of Article 
21 of the Indian Constitution", the plea said. 
 
Article 21 enshrines the right to life and personal liberty. 
 
Thakur, out on bail, is one of the main accused in the case pertaining to the blast at 
Malegaon in north Maharashtra on September 29, 2008. 
 
Six people were killed and over 100 others injured when an explosive device strapped 
to a motorcycle went off near a mosque in the town. 
 
The trial in the case is going on. PTI AVI KRK KRK 
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Payment of Rs 1L each to victims of 'custodial torture' in Delhi: NHRC 
https://www.business-standard.com/article/current-affairs/payment-of-rs-1l-each-to-
victims-of-custodial-torture-in-delhi-nhrc-121022400042_1.html 
The National Human Rights Commission hasrecommended that the Union Ministry of 
Home Affairs pay Rs 1 lakh each to two victims in a case of "custodial torture" by Delhi 
police personnel, officials said on Tuesday. 
 
Earlier, the NHRC did not accept the plea taken by the Delhi Police in reply to its show 
cause notice, that since the matter is sub judice, hence, departmental action "cannot be 
taken against the police personnel concerned". 
 
 
"The NHRC, in a case of custodial torture by police in Delhi, hasrecommended that the 
Union Ministry of Home Affairs pay Rs 1 lakh each to the two victims," the rights panel 
said in a statement. 
 
It has also called for the report of departmental action taken against the "six erring 
police officials", who are facing a trial before the court of an additional sessions judge at 
Rohini. "They include one inspector - SHO,ASI, HC, HV, and two constables," the 
statement said. 
 
Terming the Delhi Police's plea as "fallacious", the Commission observed that "it is 
unsatisfactory and does not inspire confidence". 
 
The Commission was convinced that from the material on record, prima facie it is 
established that the complainant and his nephew were given "third degree torture". 
They were assaulted by the police personnel, as named in the FIR, and are now facing 
trial before the court, the statement said. 
 
Hence, in these circumstances, the Commission recommended payment of Rs 1 lakh to 
the two victims of police torture, as per the Section 18 (a) (i) of Protection of Human 
Rights Act, it added. 
 
The Commission had earlier held that since the police officials "failed to act" as 
responsible public servants, therefore, departmental proceedings against them should 
also be initiated, and they should be punished accordingly, the statement said. 
 
The "State is vicariously liable" for the action of public servant, police officials and hence 
the victims are entitled for compensation it said. 
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Ǒदãलȣ: ‘Ǒहरासत मɅ Ĥताͫड़त’ करने के मामले मɅ पीͫड़तɉ को ͧमलɅ एक-एक लाख ǽपए, NHRC न ेकȧ 
ͧसफाǐरश 
https://www.tv9hindi.com/india/nhrc-recommends-rs-1-lakh-to-victims-of-custodial-
torture-in-delhi-556886.html 

राçĚȣय मानवाͬधकार आयोग (NHRC) ने ͧसफाǐरश कȧ है ͩक कɅ ġȣय गहृ मğंालय (MHA) Ǒदãलȣ 
पुͧ लस (Delhi Police) के कͧम[यɉ के जǐरए ‘Ǒहरासत मɅ Ĥताͫड़त’ करने के एक मामले के दो 
पीͫड़तɉ को एक-एक लाख ǽपये दे. इससे पहले आयोग ने कारण बताओ नोǑटस के जवाब मɅ 
Ǒदãलȣ पुͧ लस कȧ इस अजȸ को èवीकार नहȣं ͩकया ͩक मामला अदालत मɅ ͪवचाराधीन है, 

‘‘इसͧलए संबंͬधत पुͧ लस कͧम[यɉ के ͨखलाफ ͪवभागीय कार[वाई नहȣं कȧ जा सकती.’’ 
 

आयोग ने एक बयान मɅ कहा ͩक एनएचआरसी ने Ǒदãलȣ मɅ पुͧलस के Ǒहरासत मɅ Ĥताͫड़त 
करने के मामले मɅ कɅ ġȣय गहृ मğंालय को दो पीͫड़तɉ को एक-एक लाख ǽपये देने कȧ ͧसफाǐरश 
कȧ है. Ǒदãलȣ के गौतम नगर ¢ेğ मɅ Ǒदãलȣ पुͧ लस के दो कͧम[यɉ ने एक शÉस कȧ उसके घर 
के बाहर कͬथत तौर पर ͪपटायी कर दȣ थी. 
पुͧ लस उपायÈुत (दͯ¢ण) अतुल कुमार ने कहा, ‘‘दोनɉ कͧम[यɉ को Ǔनलǒंबत कर Ǒदया गया है.’’ 
अͬधकारȣ ने कहा ͩक घटना का एक वीͫडयो सोशल मीͫडया पर åयापक तौर पर साझा ͩकए 
जाने के बाद जांच शǾु कर दȣ गई है. वीͫडयो मɅ पुͧ लसकमȸ शÉस को कͬथत तौर पर थÜपड़ 
मारते और अपशÞद कहते देख ेऔर सुने गए. शÉस सड़क पर ͬगर जाता है और पुͧ लसकमȸ उसे 
अपशÞद कहते रहते हɇ. घटना सोमवार रात दͯ¢ण Ǒदãलȣ मɅ हुई. 
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Ǒदãलȣ मɅ 'Ǒहरासत मɅ Ĥताͫड़त' करने के मामले के पीͫड़तɉ को एक-एक लाख ǽपये देन ेकȧ ͧसफाǐरश 
https://navbharattimes.indiatimes.com/india/recommendation-of-one-lakh-rupees-to-
the-victims-of-torture-in-custody-in-delhi/articleshow/81180947.cms 

राçĚȣय मानवाͬधकार आयोग (एनएचआरसी) ने ͧसफाǐरश कȧ है ͩक कɅ ġȣय गहृ मğंालय 
Ǒदãलȣ पुͧ लस के कͧम[यɉ ɮवारा 'Ǒहरासत मɅ Ĥताͫड़त' करने के एक मामले के दो पीͫड़तɉ को 
एक-एक लाख ǽपये दे। अͬधकाǐरयɉ ने मंगलवार को यह जानकरȣ दȣ। इससे पहले आयोग ने 
कारण बताओ नोǑटस के जवाब मɅ Ǒदãलȣ पुͧ लस कȧ इस अजȸ को èवीकार नहȣं ͩकया ͩक 
चंूͩक मामला अदालत मɅ ͪवचाराधीन है, ‘‘इसͧलए संबंͬ धत पुͧ लस कͧम[यɉ के ͨखलाफ 
ͪवभागीय कार[वाई नहȣं कȧ जा सकती है।’’ आयोग ने एक बयान मɅ कहा ͩक एनएचआरसी ने 
Ǒदãलȣ मɅ पुͧलस ɮवारा Ǒहरासत मɅ Ĥताͫड़त करने के मामले मɅ कɅ ġȣय गहृ मğंालय को दो 
पीͫड़तɉ को एक-एक लाख ǽपये देने कȧ ͧसफाǐरश कȧ है। 
 

NAVBHARAT TIMES, Online, 24.2.2021
Page No. 0, Size:(0)cms X (0)cms.



 

बंधुआ Įͧमक ͪवमुिÈत एवं पुनवा[स मɅ चयǓनत Ĥखंडɉ मɅ लगɅगे ͧशͪवर 
https://www.jagran.com/bihar/vaishali-camps-will-be-organized-in-blocks-
21399384.html 

िजले के हर Ĥखंडɉ मɅ कɇ प लगाकर बंधुआ Įͧमकɉ कȧ ͪवमुिÈत के साथ उनके अͬधकार और 
पुनवा[स के ͧलए जागǾकता अͧभयान चलाया जाएगा। इसके साथ हȣ राÏय के बाहर से 
ͪवमुÈत होकर आए बंधुआ Įͧमकɉ के पनुवा[स कȧ कार[वाई मɅ तेजी लाने का Ǔनदेश Ǒदया 
गया है। यह Ǔनदȶश बंधुआ मजदरूȣ Ĥथा उÛमूलन अͬधǓनयम 1976 के तहत गǑठत िजला 
èतरȣय Ǔनगरानी सͧमǓत कȧ बैठक कȧ अÚय¢ता करते हुए उप ͪवकास आयुÈत ͪवजय 
Ĥकाश मीणा ने Ǒदए। उÛहɉने िजले मɅ ͪवमुÈत दल का गठन एवं दल के माÚयम से चलाए 
जाने वाले सहायता अͧभयान के कायɟ कȧ जानकारȣ दȣ। 
 

सͧमǓत कȧ बैठक मɅ पुͧ लस उपाधी¢क मुÉयालय देवɅġ Ĥसाद के अलावा Įम अधी¢क, 

सहायक Ǔनदेशक सामािजक सुर¢ा कोषांग, सहायक Ǔनदेशक बाल संर¢ण इकाई, अĒणी बैक 
िजला Ĥबंधक, अजीत यादव, सुलेखा कुमारȣ आǑद उपिèथत थे। बठैक मɅ राçĚȣय मानवाͬधकार 
आयोग से बंधुआ मजदरू ͪवमुिÈत, उÛमूलन एवं पुनवा[स के संबंध मɅ Ǒदए गए आदेशɉ के 
अनुपालन पर ͪवचार-ͪवमश[ ͩकया गया। बताया गया ͩक िजले मɅ बंधुआ मजदरू ͪवमुिÈत 
दल का गठन ͩकया जा रहा है। 
 

बताया गया ͩक आम जनता अथवा अÛय माÚयमɉ से ͧशकायत ĤाÜत होने पर ͪवमुिÈत दल 
सदèय ×वǐरत कार[वाई करते हुए बंधुआ Įͧमकɉ कȧ ͪवमुिÈत एवं पुनवा[स काय[ कराया 
जाएगा। बैठक मɅ उप ͪवकास आयुÈत मीणा ने Įम अधी¢क को बंधुआ मजदरूȣ Ĥथा 
उÛमूलन अͬधǓनयम के åयापक Ĥचार-Ĥसार के ͧलए िजले के सभी Ĥखंडɉ मɅ कɇ प लगाकर 
कार[वाई सुǓनिæचत करने तथा राÏय के बाहर से ͪवमुÈत होकर आए बंधुआ Įͧमकɉ के 
पुनवा[स कȧ कार[वाई मɅ तेजी लाने का Ǔनदेश Ǒदया। 
 

उप ͪवकास आयुÈत मीणा ने कहा ͩक बंधुआ Įͧमकɉ के संबंध मɅ ͩकसी तरह कȧ सूचना देने 
के ͧलए Įम अधी¢क काया[लय के दरूभाष संÉया 06224-277465 को हेãपलाइन नंबर 
बनाया गया है। यह हेãपलाइन काया[लय अवͬध मɅ काय[रत रहेगा और इसके ͧलए ͪवभागीय 
कमȸ ĤǓतǓनयÈुत रहɅगे। इसस ेĤाÜत सूचनाओं के आधार पर ͪवमुिÈत दल कार[वाई सुǓनिæचत 
करेगा। 
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भाजपा सासंद साÚवी Ĥ£ा ͧसहं ठाकुर कȧ ͧशकायत पर मानवाͬधकार आयोग का डीजीपी को समन 
https://www.jagran.com/maharashtra/mumbai-human-rights-commission-summons-dgp-
on-complaint-of-malegaon-blast-case-accused-pragya-singh-thakur-21400322.html 

2008 मɅ हुए मालेगांव ͪवèफोट मामले  (Malegaon Blast Case) मɅ आरोपी भाजपा सांसद 
साÚवी Ĥ£ा ͧसहं ठाकुर (Pragya Singh Thakur) को Ǒहरासत मɅ Ĥताͫड़त करने के मामले मɅ  
महाराçĚ राÏय मानवाͬधकार आयोग ने राÏ य के पुͧलस महाǓनदेशक को समन जारȣ ͩकया है।  
मानवाͬधकार आयोग ने  राÏ य के डीजीपी को 6 अĤैल को उसके सामने पेश होने के ͧलए कहा 
है।  
 

इस मामले मɅ 2018 मɅ  वकȧल आǑद×य ͧमĮा ने राçĚȣय मानवाͬधकार आयोग मɅ ͧशकायत कȧ 
थी। दरअसल उस समय Ĥ£ा ठाकुर  ने टȣवी पर एक सा¢ा× कार मɅ  राÏय (महाराçĚ) पुͧलस 
के आतंकवाद रोधी दèते (एटȣएस)  पर उÛ हɅ  Ĥताͫड़त करने का आरोप लगाया था। इसके बाद 
आयोग ने इस मामले को राÏ य मानवͬधकार के पास भेज Ǒदया था।  
 

29 ͧसतंबर, 2008 मɅ उƣरȣ महाराçĚ के मालेगांव मɅ हुए ͪवèफोट मामले कȧ आरोपी Ĥ£ा ͧसहं 
ठाकुर ͩफलहाल जमानत पर जेल से बाहर हɇ। शहर के एक मिèजद के पास बाइक पर रखा बम 
फटने से छह लोगɉ कȧ मौत हो गई थी और 100 से अͬधक लोग जÉ मी घायल हो गए थे। इस 
मामले कȧ जांच राçĚȣय अÛवेषण अͧभकरण (National Investigation Agency) कर रहा है। 
मामले कȧ सुनवाई चल रहȣ है।    
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MHRC summons Maharashtra DGP over complaint of custodial torture of Sadhvi 
Pragya Singh Thakur 
https://www.indiatoday.in/india/story/mhrc-maharashtra-dgp-complaint-of-custodial-
torture-of-sadhvi-pragya-singh-thakur-malegain-blast-case-1772337-2021-02-24 
The Maharashtra State Human Rights Commission summoned the state Director 
General of Police in connection with a plea that alleged that Malegaon blast accused 
Sadhvi Pragya Singh Thakur was tortured in custody. The DGP has been asked appear 
before the commission on April 6 at 11 am. 
 
The complaint was filed by Thane-based advocate Aditya Mishra before the National 
Human Rights Commission (NHRC) in October 2018 after Sadhvi Pragya alleged that 
she was tortured while she was in custody of the Maharashtra Anti-Terrorism Squad 
(ATS) that was investigating the Malegaon 2008 blast case. 
 
Sadhvi Pragya was in jail for nine years before she was granted bail in April 2017. 
NHRC had transferred Mishra's petition to MHRC. However, due to the Covid-19 
pandemic, the hearing of the case could not take place. 
 
In 2019, Sadhvi Pragya broke down during a public appearance while narrating the 
torture she was allegedly subjected to while in custody. She alleged that police officials 
took turns to torture her, beat her day and night, and wanted her to confess that she had 
carried out the blast and killed Muslims. 
 
Six people were killed and over 100 injured when a bomb went off near a mosque in 
Malegaon in north Maharashtra, on September 29, 2008. According to the prosecution, 
it was the handiwork of a Hindu extremist group. 
 
Sadhvi Pragya was given a clean chit by the National Investigation Agency (NIA), but 
the trial court refused to discharge her from the case. The court dropped the charges 
under the Maharashtra Control of Organised Crime Act (MCOCA) against her, and she 
is now being tried under the Unlawful Activities Prevention Act. 
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‘Give ₹1 lakh each to two custodial torture victims’ 
https://www.thehindu.com/news/cities/Delhi/give-1-lakh-each-to-two-custodial-torture-
victims/article33917642.ece 
The National Human Rights Commission (NHRC) has recommended that the Ministry of 
Home Affairs pay ₹1 lakh each to two victims of custodial torture at Delhi’s Adarsh 
Nagar police station in a 2019 case. 
 
In a statement on Tuesday, the NHRC said it had also asked for the report on 
departmental action taken against the six police officers involved, who are facing trial. 
 
“The commission was convinced that from the material on record, prima facie it is 
established that the complainant and his nephew were given third degree torture. They 
were assaulted by the police personnel, as named in the FIR, and are now facing trial 
before the court,” the NHRC said. 
 
Under the Protection of Human Rights Act, the NHRC recommended the payment of ₹1 
lakh each to the victims. The NHRC had registered a case on September 5, 2019 after 
receiving a complaint on August 28, 2019. The complainant had alleged that the officers 
of the Adarsh Nagar police station had picked up his nephew in connection with an 
Arms Act case and detained him when he went to find out what happened. He alleged 
that they were both subjected to torture. His nephew was allegedly falsely implicated. 
 
“...the commission held that since the police officers failed to act as responsible public 
servants, therefore, departmental proceedings against them should also be initiated, 
and they should be punished accordingly. The State is vicariously liable for the action of 
public servant/police officers and hence the victims are entitled for compensation,” it 
said. 
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